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Dtstribottoo of Steel in Rural Areas

*11. SHRI AMARSINH V. RA- 
THAWA Will the Minister of STEEL 
AND MINES be leased to lay a 
state ent shoin

(a) hether overn ent are  con
siderin to brin so e chanes in re
ard to su ly and distribution of steel 
in rural areas

(b) if so, the details thereof

(c) the nu ber of distribution cen
tres functionin in the country in rural 
areas and

(d) the roosals for oenin ne 
centres

THE MINISTER O STEEL AND 
MINES (SHRI BIJU  ATNAIK)
(a) es, Sir. A sche e has been fina
lised recently for distribution of steel 
in rural areas throuh Rural Distri
bution Centres.

(b)  The rural distribution centres 
ill be set u oerated by the exist
in distribution net ork  of State 
Aex Cooerative Marketin Socie- 
ties ederationsDeots  of  State 
Aro-Industries Cororations.  The 
blocks here the Rural Distribution 
Centres ill oerate have been cho
sen fro the list of Districts identi
fied by overn ent of India for In
tensive fertiliser ro otion ca ain. 
Hoever, the actual locations of the 
Rural Distribution Centres ill be 
finalised in consultation  ith the 
abov entioned bodies. The Rural 
Distribution Centres ill oerate ith 
active assistance and su ort of Steel 
Authority of India liited.   This 
sche e as envisaed involves su ly 
of about 50 tonnes er onth of cer

   Written Ansers

tain cateories of steel as er de
and in the rural areas to each 
centre.

(c) Rural Marketin Centres have 
not yet started functionin.

(d) It is roosed to ut into oe
ration about  0 Rural Distribution 
Centres by Sete ber, 1979. 0 ore 
such centres are exected to be set 
u by the end of this financial year 
(March *0). Tfiis service is exect
ed to cover al ost all the blocks in 
the country ithin the next fe 
years.

Written Ansers 

Bribe taken by .A. to Minister fro 
a Co any

1095.  SHRI J OTIRMO BOSU , 
Will the Minister of LAW. JUSTICE 
AND COM AN A AIRS be leas
ed to state

(a) hether it is a fact that one of 
the -A of the Ministry of La and
Co any  Affairs  took  bribe  of 
Rs 10,000 fro a Co any and

(b) if so, details thereof

THE MINISTER O LAW, JUS
TICE AND COM AN A AIRS 
(SHRI SHANTI BHUSHAN)  (a)
and (b). A co laint fro one Shri 
Jr od Ku ar Arya allein ay* 
 ent of a bribe of Rs. ,000- to one 
of the  As. in the Ministry of La, 
Justice and Co any Affairs throuh 
Shri B. N. Uadhya as received cn 
1th Aril, 197, It as referred to 
CBt for investiation.

The CBI have infor ed that inves
tiation has been co leted and it 
has been decided to file a chare sheet 
aainst accused  B. N. Uoadhya for 
consiracy. U is understood that 
there is no sufficient evidence aainst 
the -A. of havin de anded or taken 
a bribe and hence he i not bein 
rosecuted. The ehar* sheet hi the 
court is likely to be filed in about a 
eek's ti e.
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